IN THE SUPREME COURT OF | NDI A
CRI M NAL APPELLATE JURI SDI CTI ON

CRIM NAL APPEAL NO 109 OF 2010
(Arising out of SLP(Crl.) No.2160/2009)

SHI VANAGOUD CHANEGOUD PATI L AND ORS. Appel | ant (s)
: VERSUS:
STATE OF KARNATAKA Respondent (s)
ORDER

Del ay condoned. Leave granted.
This appeal is directed against the judgnent and
order dated 13th April, 2007 passed by the H gh Court of

Karnataka in Crimnal Appeal No.1614 of 2004.

The Additional Sessions Judge, Belgaum in a double
murder case, convicted the accused A-3, A-5 A7, A8, A9,
A-21 and A-22 for offences punishable under Section 302 read
with Section 149, Sections 143, 147, 148, 324 and 148 of the
Indian Penal Code and sentenced them to life inprisonnment
and they were also directed to pay a fine of Rs.2,000/- each
and in default of paynent of fine, to wundergo sinple

I mprisonment for three nonths.



The Hi gh Court by the inpugned judgnent w thout
di scussing the evidence and examning the docunents on
record, upheld the conviction of A5 A7, A8 A9 A2l
and A-22 and set aside the conviction of A-3. W hardly
need to remnd the H gh Court that it was the first appea
before the H gh Court and the H gh Court was under the
boundened duty to consider the entire evidence and other
docunents on record in detail.

In the circunstances, we are constrained to set aside
t he i nmpugned judgment and remt the appeal to the Hi gh Court
for deciding the sane afresh after closely examning the
entire evidence and ot her docunments on record.

Learned counsel for the appellants submts that
against the acquittal of A-3, the State has not preferred
any appeal. Therefore, the remand is in respect of other
accused excepting A-3.

Wth the aforenentioned observation and direction

this appeal is disposed of.

(A. K. PATNAI K)
New Del hi ;
January 14, 2010.



